Title: Discussion on points arising out of the answer given by Minister of State in the Ministry of Planning, Statistics and Programme
Implementation on 19.4.2000 for Starred Question No. 364 regarding MPLADS. (Concluded).

MR. CHAIRMAN : Now, we shall take up Half-an-Hour discussion. Shri Suresh Kurup will speak.

SHRI SURESH KURUP (KOTTAYAM): Respected Chairman, Sir, the Starred Question No. 364 on 19 th April, 2000 was regarding
MPLAD Scheme. The original question is mainly related to the interest portion of the amount that has accumulated. During the course
of the Question Hour, various Members raised important points regarding the implementation of the Scheme. Hence, this Half-an-Hour
Discussion was allowed by the hon. Speaker.

This Local Area Development Scheme was introduced in 1993. In 1997, a clear-cut guidelines were issued regarding this Scheme.
Those guidelines were revised in September, 1999. As per the guidelines, the local Members of Parliament should recommend
schemes and the implementing authorities are the district authorities.

So, lot of bureaucratic delay occurs while the scheme is being implemented. The hon. Minister says that an amount of Rs.1,800 crore
is lying unutilised. | would like to know from the hon. Minister is it the fault of the Members of Parliament who are not recommending the
schemes or is it due to the fault of the implementing authorities. That has to be verified and the hon. Minister has to give a specific
answer to this question.

To my experience, it is only due to the bureaucratic delay, while it is being implemented, that this amount is lying unutilised. The tenor
of the hon. Minister™"""""""*"™'s answer gives an impression that this scheme is not necessary and that this is an unnecessary
scheme. He says that lot of criticism is there regarding the scheme. He says that the Standing Committee on Finance has also made
strong recommendations regarding the implementation of the scheme.

ACtua"‘y the S.landirg COmmiﬂeell!llll'llll!llll'llll!llll'lllls repOl“t SayS.

"The Secretary, Ministry of Programme and Plan Implementation was candid enough to admit that there have been
frequent delays in the timely release of the funds due to lack of coordination between the Ministry and the district
authorities. Under the scheme, the district heads are required to communicate information on the progress of works under
the schemeéa€jonce in two months and a Commissioner level officer is supposed to conduct an annual meeting involving
the heads of district and MPs to assess the progress of works under the scheme. "

All these guidelines have, however, hardly been implemented. That is what the report of the Standing Committee on Finance says. So,
the actual problem is that these guidelines are not being implemented properly. Unusual delay occurs while the programme is being
implemented. The scheme which | recommended in early 1998 is still pending. The administrative sanction has to be given, then the
work has to be started, then the amount has to be released and the amount released from Delhi is given in instalments, and all that.
So, once the work is over, there are various cases where the amount is not released from Delhi. The work is finished half way. We
have to wait for the money to come. All these things have to be looked into.

Actually, to my experience and to the experience of all other Members in this House, this scheme is very effective. A lot of schemes,
which were lying for so many years and lot of aspirations of people regarding the development of their local areas, can be
implemented and work done by utilising these funds. This is our experience regarding the utilisation of funds

So, | would like to know from the hon. Minister what is the reason for this huge amount lying unutilised; whether it is because of
Members not recommending the schemes or whether it is because of the undue delays while the schemes are being implemented.

The sorry state of affairs is, though the guidelines say that a conference of the local level officers with the MPs should be convened by
the District Collector every two months, no conference takes place. If the local Member of Parliament insists, the Collector may be kind
enough to call a conference. A State level conference should also be held inthis regard. That is there in the guidelines.

To my understanding, no State level Conference is held till this date. | do not know whether this sort of a Conference is held in any
State. So, this scheme should be implemented properly. The Minister says that the Comptroller and Auditor General has objected to it.
If you go through the Report of the C&AG on every Centrally-sponsored scheme, there will be objections. That is quite natural but that
should not be used as a shield for not increasing the amount of the scheme.

Sir, this scheme is effectively implemented in various parts of the country. So, the Minister, instead of taking a position against this
scheme, should come forward to give more teeth in regard to implementation of the scheme. That is my suggestion.
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SHRI RAMESH CHENNITHALA (MAVELIKARA): Sir, this MPLAD scheme was started in the year 1993 with the
noble idea of creating more job opportunities in the rural areas and to create permanent assets in different parts of
our country. Unfortunately, when we are hearing the answer of the hon. Minister, | think the Minister is totally
averse to this programme. The Minister is not at all agreeing to the proper implementation of the programme. He is
totally against this programme. That is the impression which the House carries after he has replied to this Question.
| am very sorry to say that. This scheme is for undertaking programmes in the Parliament constituencies by the
MPs. Before this scheme, nobody was enquiring about the MPs regarding the developmental activities. Now, we
are able to implement, and take up different issues of the people through this Fund. We can identify the
programmes, projects in the rural areas and we can allot the funds for those programmes. Definitely, there should
be a proper review of this programme. The District level Collector can call the meetings of the MPs and evaluate
the programmes. Otherwise, the Central Government, through any Central Agency, can conduct a concurrent
evaluation. Even a reputed, a well-established NGO, not all NGOs, can be deputed for a concurrent evaluation of
this programme. If there are lacunae, these can be rectified.

There is one serious issue which | found is about the allotment of fund. Only Rs.50 lakh will be allotted as a first
instalment. The second instalment will get delayed. By that time, the financial year will be over and the aim of the
scheme is defeated. We have seven Assembly Constituencies. At some places, there are eight constituencies. Let
us divide that Rs.2 crore into seven. How much amount we can be able to spend in each Assembly constituency?
So, this amount has to be enhanced. Otherwise, with this scheme, we cannot satisfy the people of our
constituencies. There should be review meetings at the State as well as at the district levels. At the State level, the
Chief Secretary should call the meetings of the MPs along with the Collectors and evaluate the programmes, at
least, twice in a year.

The District Collector should call the meeting of the MPs every quarter and review the progress of the projects
which are implemented.

Sir, | wanted to give some suggestions regarding the guidelines. In the remotest villages of our country, there are a
lot of demands for the post offices. Our post offices are working in the rented buildings. If we can allot money for the
post office buildings, it will be highly helpful for the rural people. But, as per the guidelines today, we cannot
earmark or give money for construction of the post office buildings. At the same time, in the guidelines, we are in a
position to allot money for private institutions. This will lead to a lot of problems. There are instances of allotting
money for the private institutions which have become a controversy now-a-days. So, we should avoid such
controversies. The guidelines should be properly re-written and they should be reviewed properly.

The last point | wanted to make is about the interests of the State Governments. The State Governments are not
taking proper interest in implementing this programme. So, specific direction should be given to all State
Governments to give priority in implementing this programme.

SHRI G. PUTTA SWAMY GOWDA (HASSAN): Mr. Chairman, Sir, | thank you for giving me an opportunity to
express my opinion about MPLADS.

The hon. Minister's reply of 19th April, 2000, is not satisfactory. He has not made up his mind to investigate the
things properly. This is a failure on the part of the officers and not on the part of the MPs. If the MPs have been
kept away to implement this project, then MPs are not responsible and officers have to be responsible for
implementing this scheme.

The hon. Minister has said that the C&AG report is not in favour of the scheme. This is far from truth. The Standing
Committee on Finance has not gone through the report properly. As my colleagues have said, this is a nodal



scheme which will help the rural areas.

| quote one example. Even in Karnataka, they have spent 70 per cent of the money for this scheme. The Union
Government should take up the issue with the State Governments and spend the amount in full. This type of
financial assistance will help rural development. Most of the States are having financial crunch. Even they are not
earmarking their share, namely, 10 per cent or 20 per cent for Centrally-sponsored schemes thereby the imbalance
is created among the States. If such is the case, this scheme helps to develop the area.

| am sorry to state that PIL entertained by the judiciary is uncalled for and unwarranted. Judiciary is not expected to
encroach upon the powers of the Executive as well as the Legislature. As we all know, this is the highest body in
the Constitution. Hence, as our friends have said, the seniormost advocate should be engaged on behalf of the
Government of India to scrap this PIL. Judiciary should not entertain such types of PILs in future.

One more suggestion | want to make. As our friends put it, Rs.2 crore is not sufficient because eight Assembly
segments are there in each Parliamentary constituency. Therefore, at least Rs.5 to 6 crore is a must. If we really
want to make development in the rural areas and if the money has to be properly utilised, he has to give at least
Rs.6 crore for each Parliamentary constituency so that the Members of Parliament can work freely and fulfil the
expectations of the people.

SHRI N. JANARDHANA REDDY (NARASARAQOPET): Sir, | have got a few suggestions to make on this issue. It is |
who introduced this Scheme in Andhra Pradesh in 1991. Later, the Government of India had asked for the details of
the Scheme and introduced it, as my friend said, in 1993. There was no problem in implementing this Scheme in
Andhra Pradesh whereas here the half-hearted Minister's thinking is coming in the way. That is my personal view.

The other day | agreed with all the Members that had participated in the discussion. The Minister has expressed the
apprehension about courts, about people. Unfortunately, he is of the opinion that this Scheme is a Government
scheme. It is not a Government scheme. It is a scheme of the Speaker and the House. So, he is answerable to the
Speaker and the Parliament. It is not a Government scheme at all. Whenever a representative of the people goes
on tour, if the people ask for drinking water or for a community hall or for a link road, the MLAs or the MPs are
supposed to go to the Collector or the Minister to get it sanctioned. This is a Scheme through which he himself can
instantly help them. This is a scheme for instant help. But the systems have not developed properly. They have to
think for a system through which the Scheme is cleared expeditiously.

The Speaker has appointed a Parliamentary Committee also under the Chairmanship of Shri B.B. Ramaiah to go
round the country, study the matter and submit its report. They are doing their job. Meanwhile, we have heard that
they want to close down the scheme. That is the apprehension which he has to remove.

Another thing is that the last Parliament, that is the Twelfth Lok Sabha, had been dissolved on April 26, 1999. The
Department had issued instructions that any M.P. can make recommendations up to 26! April, which date has been
extended up to 31st November. For no fault of the M.P., the projects are not grounded and the M.P. is being
penalised for that. He has become a betrayer in the minds of the people. They feel that the M.P. had sanctioned the
scheme but it has not been grounded. So the Minister has to look into this aspect and correct it.

More than anything else, | suggest that there should be a small Cell in the District Administration which should be
answerable. They should get the schemes cleared and the estimates sanctioned. There can be one or two
technical people and there expenses can be met from out of the interest money accruing on the MPLADS. With this
money, they can run the show.

Let the Minister clarify all these doubts so that the MPs can do something in a small way for the benefit of their own
people.
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SHRI K. MALAISAMY (RAMANATHAPURAM): Sir, | will take hardly a minute. | am so sorry to hear from all the
Members here that the Minister is not happy with the Scheme. This is one of the best schemes in which the MP has
got something to offer. Wherever the regular scheme has failed, at least the MP has got something to offer.
Secondly, some of the hon. Members have said that a lot of money has been left unused. But in Tamil Nadu and in
some other States, we have done very well. Thirdly, as far as the Scheme is concerned, there is already a
Committee under the Chairmanship of Dr. B.B. Ramaiah and we are doing an in-depth study. The hon. Minister can
come one day or we can go to him one day and explain in threadbare the whole position as to how the MPLADS
can be usefully and efficiently implemented. He is bound to do one or two things in this connection. Firstly, there is
a strong case for the enhancement of the grant. Secondly, there should be a technical team at the level of the
district for the conncerned M.P. to assist and monitor the scheme The District Collector is expected to conduct
periodical meetings as per guidelines , but he does not do it. Once the guideline is effectively followed and if there
is a will and skill, on the part of the collector and his team definitely the Scheme can be very nicely implemented.

SHRIMATI SHYAMA SINGH (AURANGABAD, BIHAR): Mr. Chairman Sir, | would like to make just two concrete
suggestions to the hon. Minister. One is that the MPLADS funds can at once become an asset and also at once can
become a hot bed of corruption. Therefore, | would suggest that every MP should get the whole amount on the 15t
day of the financial year and it should not be given in instalments of Rs. 50 lakh. Moreover, it should be a time-
bound programme. This amount should be given to us collectively at a time and we should be told that we are the
agency who will get the work done at that level and not the District Magistrate or the BDO, especially in Bihar
where the Panchayati Raj is not present at the moment.

SHRI SUDIP BANDYOPADHYAY (CALCUTTANORTH WEST): Sir, the implementation authority in Kolkatta is the
Commissioner, Kolkatta Corporation and not the District Magistrate. The difference lies over there. The most
unfortunate part of it is that the worst victim of it is our Railway Minister, who is the main leader of the opposition in
the State, Kumari Mamata Banerjee. She has sent her all the proposals and the very Municipal Corporation is
deliberately being instructed by the State Government not to implement any of her major proposals. All the major
proposals are lying with them since 1996. ...(Interruptions)
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SHRI SUDIP BANDYOPADHYAY : Shri Ajit Panja is another MP from Kolkatta. | am also another MP from the city
of Kolkatta. The constituency of Shri Akbor Ali Khandokar is attached to it. The case of Kumari Mamata Banerjee is
to be inquired into positively. If you inquire the matter pertaining to one constituency in detail and summon the
Commissioner to Delhi, then there will not arise any problem in any of the constituencies. Sir, kindly take this matter
on priority.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI AJIT KUMAR PANJA): Sir, since

my name has been taken, | would like to make one point. About Rs. 9 crore have been sanctioned from here with
the blessings of the Speaker and at the initiative of the hon. Minister. Out of this sum of Rs. 9 crore, only Rs. 4
crore have been spent and rest of the money is not being spent despite my repeatedly writing letters. Sir, the Left
Front Government is the controlling authority there. We are put into problem. Is it not a breach of privilege? | think, it
is a breach of privilege. | have written a letter to the Minister and he was very kind to reply immediately, but they are
doing nothing. There is scarcity of tube-well water, but they are not spending anything on it.

SHRI KHARABELA SWAIN (BALASORE): Sir, the rule is to create durable assets. But my suggestion to the hon.
Minister is that we can use the money for creation of permanent job opportunities, like the cooperatives where we
can provide jobs to some people. That is one suggestion.

If the hon. Minister thinks that only Rs. 50 lakh should be released in one instalment, then in 1999-2000, we were
MPs for only six months. Then how can one MP get four instalments of Rs. 50 lakh each released within six
months?

Finally, Sir, | do not know what the other MPs are thinking or what Shri Kirit Somaiya is thinking. But | think, the
leakage is the least in this MPLADS. The MPs have not been involved in any Centrally-sponsored programmes.
This is the only money that is available with an MP from which he can do some work.

If the hon. Minister thinks that because of inefficiency of some MPs, the money is not being released, then why
should he punish the efficient ones who are utilising their money? Therefore, | appeal to the Minister to increase the
amount to whatever extent it is possible.

SHRI P.C. THOMAS (MUVATTUPUZHA): One great difficulty that the MPs are facing is this. We give suggestions
for the whole amount and, in fact, for more than the whole amount, but there are some flaws in the implementation.
Normally, whenever the Minister answers, he says that the MPs have not utilised the fund. Who will be in the dock
because of this? People put the MPs in the dock. Though the MP has given the sanction for the whole amount in
writing and in proper time, since the implementation is not properly monitored, the people find fault with the MPs.
This is a very serious aspect which has to be taken care of.
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SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Mr. Chairman, Sir, | want to bring, through you, to the attention



of the hon. Minister the situation obtaining in Tamil Nadu, particularly in my Constituency where one of the MLAs
happens to be the State Minister of the local Government. There, as soon as |, as the MP, give my suggestion for
what needs to be done, the Minister through the Panchayats and the Municipalities announce that they will do the
work. Therefore, | am unable to implement the schemes that | had given.

The consequence is that the monies that are allotted for various jobs are then not spent. It is being claimed that the
Panchayats and the Municipalities will spend it and there is no accounting as to whether they will actually take up
that work or not. So, if an MP has sanctioned a job or work, then | think, that job or work should be done and an
excuse should not be brought up that we are planning to do it through the Panchayats or the Municipalities.
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, there is a wrong impression amongst the people that the
money provided under MPLADS is within our reach. As a matter of fact, it is not within our reach. We can only give
suggestions on the works to be done. But the works are not done properly.

So, my first suggestion is that the entire money under the MPLADS should be left at the disposal of the
implementing agency. Once the MP gives his or her proposal, it should be implemented without delay. For that
purpose it is essential that the instalment process should be done away with. It should be granted in lump sum.
What is the difficulty in that? It is the fund meant for the MPs. We should have control over it. Some people think
that the money is in the pocket of the MPs. They think that the entire amount is in the accounts of the MPs and they
can use the money as they like it. But our experience is something else. So, | would like to request the hon. Minister
that the money should be made available at the earliest and there should be no limit on it.
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DR. B.B. RAMAIAH (ELURU): Sir, all the Members have expressed keen desire for the utilisation of this fund. It is
an excellent scheme and there are no two opinions about it. But a few problems have come to be noticed. This
Committee has come into being only some three months back. The hon. Speaker is also very keen to see that the
projects under this scheme are implemented effectively and properly. For that, we are trying to find out as to what
are the various constraints that are being faced in the process of implementation of the works under this scheme.

Sir, the first problem that is faced is a lack of coordination between the Collector, the Ministry and the local MP.
There should be coordination between them. Here, we have heard a complaint from Kumari Mamata Banerjee
about schemes not being implemented in her constituency. Such things are happening in a number of other places
where the local Government and the MP are from two different political Parties. In order to see that such constraints
are removed and things are put in order we have to see what type of methods should be employed and how best it
should be done.

Sir, the first thing that we have done is that we have held a Collectors' meeting of the Southern States in Hyderabad
along with the representatives from the Ministry and the MPs of these States. We discussed the problems that arise
in implementing the schemes properly. Once we are able to hold such meetings in four or five places in the whole of
the country, then we would be able to find ways for removing the constraints as far as possible.

As far as the question of the C&AG is concerned, they are complaining on different things. But the idea is to see as
to how best we could improve upon and how effectively we could use it. We should not be afraid of it. We can
definitely do it. Members here have also complained about non-utilisation of the funds. This is because there have



been three General Elections in three years. Every time an election is declared, the code of conduct of the Election
Commission comes into force and the Commission directs not to implement the incomplete works. There are
Members who lose the elections and there a few who are newly elected. We should be able to look into all these
aspects. There are problems but we will try to do our best. We would see as to what has happened so far and how
best it should be improved. If the hon. Prime Minister and the hon. Finance Minister give us cooperation, then the
hon. Minister can improve it and increase the amount of the MPLADS as per the desire of the people.
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SHRI VINOD KHANNA (GURDASPUR): Mr. Chairman, Sir, Members of Parliament should be allowed to spend a
certain amount of money from the MPLADS Fund on medical expenses of people below the poverty line. There
could be a limit of, say Rs.10 lakh a year, on such expenses. | say this because many people who need to undergo
heart surgery or valve replacement if they have to survive, come to us. These procedures cost a lot of money. Even
if they go to Government hospitals, they would have to spend a lot of money to get themselves treated and they
cannot afford that. So, a provision to the effect that a Member of Parliament can give Rs.10 lakh every year for
medical expenses of people below the poverty line be made in the rules.

Secondly, there are certain backward areas in the country. If they are already backward, and if everybody is getting



the same amount of money, how can those backward areas be developed? In my constituency, there are many
areas called Kandi areas. Even if | spend the whole amount of Rs.2 crore to provide water to people in those areas,
| would be able to cover only eight to ten villages. | would request that this aspect also be taken into consideration.
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SHRI THIRUNAVUKARASU (PUDUKKOTTAI): Mr. Chairman, Sir, | would request the hon. Minister to increase the
MPLADS amount from the present Rs.2 crore to Rs.4 crore. In Tamil Nadu the amount given for a MLA for an
Assembly segment was Rs.50 lakh last year. In the Budget this year, it has been increased to Rs.60 lakh. They are
now giving Rs.60 lakh a year for an Assembly segment in Tamil Nadu. This amount comes to Rs.3.6 crores per
year. If we divide Rs.2 crore, the amount comes to something like Rs.3.3 lakhs. | would, therefore, request the
Government to increase the MPLADS Fund from the present Rs.2 crore a year to at least Rs.4 crore a year.
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SHRI S.S. PALANIMANICKAM (THANJAVUR): Thank you. | want to make only one suggestion. We are eligible to
give concession from our fund to library buildings, but we are not eligible to give funds for the library books. How
can we run the library without books? So, the amendment is necessary to sanction the amount for books.
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SHRI'Y.S. VIVEKANANDA REDDY (CUDDAPAH): Sir, when an hon. MP proposes a particular work to the collector,
the Department concerned should be directed to allocate a particular share of the expenditure to be made available
for that particular work. For instance, if a road work in a panchayat has been proposed by an hon. MP, the
Department concerned should be made to statutorily allot a particular share of the expenditure on that work so that
the quantum of work could be executed doubly.

The construction of housing colonies might also be considered under the MPLADS. In Andhra Pradesh, when they
were giving MLA grants of Rs.50 lakh, an amount of Rs.25 lakh was allocated for housing colonies and 500 houses
were made available to the poor people.
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SHRI P.H. PANDIYAN (TIRUNELVELI): Mr. Chairman, Sir, | have a point to make.

A question has arisen before the Supreme Court whether administrative sanctions in MPLADS are sufficient or the
Parliament has to approve that money. This question is being argued in the Supreme Court. The hon. Minister may
take note of it.

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING, MINISTER OF STATE IN THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND MINISTER OF STATE IN THE DEPARTMENT OF
ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCES OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS

(SHRIARUN SHOURIE): Sir, very important points have been made and | will try to answer them. They fall into four
categories. | will try and answer each one of them. Very important points have been made from almost all sides.
...(Interruptions)

SHRI P.H. PANDIYAN : The House is unanimous; it is not just “all sides'.



SHRI ARUN SHOURIE: | have listened very carefully to the points that have been made. swefiie diw =& & w1 2 3R
aH ot el & e e WErR € doaey $ T8 $Rd &1 TEY, 98l R gk qal B w8, § MPLAD & @™ # amerd srer 81
9 ) # &% ge Ry 17 € S dadey & Raee dta anw Mgerst AEE @n sel AeiqE, SiE ad 59 Q@ & @ 8 9 aw € 5 e
ThTeve # YT wed! o Wl @9 g6 R # o arg oft | SEH g8 urn T, aHifeeR der e & a1e e | S we dan o |
o ¥er o1l wet @ Ser @ forg g areat € g9 QE # o Al @t i € | Rod § @ e @ aa 3t w8, dfane el &
Ft ¢ iR W furdie T gaea 8, WiEt ¥ veedfSEr e o o, SS9 ard @ g 2ar 78 & 6 dwr U-ve-yaee ¥ dH gk
Bfaic gHed A T8 UEd firem & @R, R9d 3@ 3 FolER 81 & ] 84 fare g |@ia & A @41 Qi 3 aa<da &34 & aQ, Rod
% MR J T S D GG, (9 T8 Hrarel 2t 2l

q3 & WIgsS I Fg Wede & Il & 6 vaaisier wede faa 7 omg| Sus e gaR Rurdie A U s yaree @M & fha e w aand
Reqee 8, S8 dam w9 o iR Rod §% &1 groe &e e gon, 78 el 031 & AMaR & el 1 3o+ At fpae et &, w0
/D AT B e # iR wrgad d & oreht @ R o vk e v & o Refter @ T 21 e wE @ F s g st
FIH A a1 §, 9 3@ ARl A 7 Redew st g A, S g3 39 wiss @ @ 18 &1 fiT o & g9 gaieier Wede ot @
R 7R aréE B TR Reurdie A diua dAewe F arh ¥ uEe a8 Dfe WPeRre A e off, 3@ &Y I g o anfrw A e X & &
5 oy ot < et Tet do1 ATl SR ot W FRfETd FRAt § 37 ot W 3@ w AR o @ifr ve e @t 4t e 7 2l s useht
¥ | AN Tet e fwe #% Ry €, o@ wise seR ¥ SR o &t A 7E1 21 Rod 3% Y fafesw, @ fafes o o= @ at e uw et
e gafery v gan & b o & e &, fivsht @ weila e, oy a8t ¥ oie) o angy, R¥die e | & Sy wElgy, an-uiY R @
@ # 78l & raaisEr Wehe oM W 89 T 9 &l (FaEE) oS it g9 U AT WeR | Fardn o, AW SHel ot @t offl § @w el
FE W g % e TRe [ PIE Terht 7@ & "@atl But it is an exception.

3T RET B, SR P A G AR T @ A o eI A e ¥ W A e ¥R, ¥ Oeh Rt W e
3maeht aargar| ¥t qarem % g @ g #1 We are here to serve you. # st wftex wge & a8 wecdie a1 €1 gEd a aga TR
e 21 AR ow ¥ IR weer € ok A foreht i ot @ Rrpmaa 7 2, R S Awar R, srofta wion wEe ¥ B @ e R ok R &
AEE Y FE 2, AR St W S RE dew @ B €, 78 5 7Een ¢ 5 9wt oft P18 Tl ol @ wReR ekt €, 38 deiaer 999 Tuivg 9
Fodl gl a8 MYB di B1 Teal F HqEH TE HRar| I8 TRIiSeR ¥eeHc el AoTdT| Ui |Igd 3 g9 A8 a@ @el § 5 3% 3o 9 o
TP T6 T TE Pl TS .. (@)

PROF. A K. PREMAJAM (BADAGARA): Passbook is not given to the individual MPs. It is maintained by the
Collector. ...(Interruptions)

SHRI ARUN SHOURIE: Please bear with me, Madam. By 'passbook’, | meant that even 'information’, is not given. |
can share it with this House that | have personally brought this matter to the attention of the Government of West
Bengal. Our Joint Secretary was there in March, only to discuss this problem. It is an endemic problem especially in
West Bengal.

SHRI MANI SHANKAR AIYAR : In Tamil Nadu also.
SHRI ARUN SHOURIE: Could be.

SHRIMATI SHYAMA SINGH : | just wanted to tell the hon. Minister one very important thing. The District
Magistrates and the BDOs behave in a most autocratic manner and they make us feel, as if we are going with a
begging bowl at their doorstep to get things done even for Rs.10 lakh. In the last nine months, in the State of Bihar
- at least, | can vouchsafe this for the seven Parliamentary constituencies in Central Bihar — not an inch of work
has progressed with the MPLADS fund. This is the position.

SHRI ARUN SHOURIE: | will explain the position to you. Money is being sent from here promptly. Anybody can
come to our office at any time and inspect our records. You are always welcome. You do not even have to take the
trouble of coming to our office. You can inspect it in the hon. Speaker's office itself.

The problem is two-fold. It is only by the collective strength of this House with the Speaker's intervention that this
matter can be taken up with the State Governments. We have tried our best. Shri Ramaiah is here. On behalf of all
of us, the Committee can take up the matter. The hon. Speaker can write to these State Governments. We can
bring to you individual cases which we have tried to help. If the State Governments are not doing anything to the
factors which are well known and if you suggest that Centre should take some action against the collectors, we
would be stepping over the Centre-State relations. The State Governments are very jealous of the fact that
collectors are working under them. Under the division of powers, the Central Government does not have any
authority to take action against them. We can only try to persuade them. The House can take up this issue. A point
about breach of privilege was raised.

SHRI M.VV.S. MURTHI : The Central Government sends money under so many other schemes. There is no clash
in those cases. Then, why is there a clash here? It is because of partisan approach of the State Governments.
Since a different party is ruling in the States, they do not want to implement things. | would like to know whether the
Minister is really keen about this scheme.



SHRI ARUN SHOURIE: | will come to that. That is not the question. It is your scheme and you have approved it. |
am here to implement it. | am telling you my limited role. If you put me to such tests of fate, | assure you, the
outcome very happy .

SHRI SURESH KURUP: In the earlier guidelines, there was a provision to the effect that wilful delay in the
implementation of the scheme on the part of the officials will be considered as contempt of Parliament. In the new
guidelines it is not there. That has been taken away in the new guidelines.

SHRI ARUN SHOURIE: It is a very good point. We have to see the background as to why it was taken away. | did
not make those guidelines. The guidelines were made by the Committees of both the Houses which consist of
Members who are your own representatives. The very fact that they have taken away that provision shows there is
a good reason for doing so. It shows that their assessment is that the delay on the part of the collector cannot be
regarded as a breach of privilege.

Why do you not take up some case of a collector who has been erring in this, bring a privilege motion against him
and see the result in law? It is the easier way. Why leave it to the Government? You are the aggrieved party. So,
take it to the Privileges Committee. | do not want to go into the law of privilege. | do not think you will succeed, but it
is a good point to be tested. The very fact that the provision was removed from those guidelines shows some
assessment of the law. Second, Sir, Collectors have been blamed for a lot of things. Shri Janardhana Reddy
pointed out a very important distinction. He said that the scheme was very successful when it was introduced in
Andhra Pradesh. He asked, "Why has it failed when it was introduced by the Central Government?' It is because
the collectors in Andhra Pradesh are working under the directions of the Andhra Pradesh Government. So, naturally
they implement the proposal made under the State Scheme. On this particular matter, you cannot give directions
from the Centre. | think some other device should be found.

SHRI N. JANARDHANA REDDY : They all belong to all-India services. They are answerable to the Home Ministry.
When Shri Rajiv Gandhi was the Prime Minister and when Shri P. Chidambaram was in-charge of this, they were
chucked out.

SHRI ARUN SHOURIE: | beseech you to please see the delicate situation in which the country is today. Different
Parties are in power in different States. Different Parties are in power from time to time in the Centre. For you to
give a pre-emptive right to the Centre, whichever Party is in power, whichever combination of Parties is in power,
will lead to great problems. | am only making a suggestion. | will explore it. Please try and find some other remedy.
One good point is, put a case of privilege against a Collector and see whether it succeeds or not. The second point,
| must draw your attention to....(Interruptions)

SHRI ALI MOHD. NAIK : It is not a fight between the Central Government and the State Government. It is the
negligence of the officers belonging to the All India Services. They are under the control ....(Interruptions)

Let us pull them up.
SHRI ARUN SHOURIE: Members have asked a number of questions. Let me reply to them.
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thing.

SHRI S.S. PALANIMANICKAM : In the same constituency there are two Manis. Probably, that is why there is this
confusion.
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But the highest utilisation rate is in Tamil Nadu and in Andhra Pradesh. It is almost 78 per cent. Why is it so? It is
because in Tamil Nadu, the Chief Minister personally takes a meeting of the Collectors for MPLADS. | was very
happy to learn this. So, we should all work for improving the general administration.

SHRI SONTOSH MOHAN DEV (SILCHAR): What about increasing the amount?
SHRI ARUN SHOURIE: | am going to come to that in the end so that you will wait for that.

Sir, three hon. Members have made a complaint about my citing the Report of the Standing Committee on Finance.
Tei R et 78 # 7| R Fa8 Bt 5= FEr o 6 ogEe Wt 81 v g9 A @ et R # ot e ) @ &

"A sample survey which is proposed to be undertaken by the Ministry of Planning and Programme
Implementation for finding out the efficacy of the MPLAD Scheme should be undertaken without any
further delay. "

On page 27, it further says:

"The Committee are also pained to note that although a period of one year is going to elapse yet no
action has been taken on their recommendation regarding conducting a sample survey on the efficacy of
the Scheme. The Committee desired that no further time should be lost on this account and the sample
survey, as already recommended, may be undertaken and completed.”

They again repeated the same thing in the summary of recommendations. So | did not invoke the Report of the
Standing Committee to condemn the Scheme.

SHRI G.M. BANATWALLA (PONNANI): It is not a condemnation, rather, it is the credit.

SHRI ARUN SHOURIE: Sir, that is exactly the point. Today, three hon. Members have said that | had invoked the
Report of the Standing Committee as if | was invoking some authority for condemning the Scheme. That is not the
case. | had specifically cited it only because a Member asked me this. Has there been some inquiry or not? |
narrated that in pursuance of this recommendation of the Standing Committee, a sample survey by the Programme
Evaluation Organisation has been commenced. That was all. But all sorts of meanings have been read into it.

SHRI SATYAVRAT CHATURVEDI: We would welcome this.

SHRI ARUN SHOURIE: That is exactly what is being done.

st v wsfla= (aian): =5 i, 77 aaid % omy sy ge o @ € @1 T4

it areur N ST IO A4 T Bl B AEER AR B W g Awaw it i f ouad are qer ol A ReRe @i ¥ gt 1 A 18w @



AR H Fal

Shri Jalappa also asked as to what is the point which is being agitated in the Supreme Court.
Actually there are, to my knowledge, six petitions lying in High Courts.
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will be well represented. =R 7g wrem % 78 @rge doww 2, die =@ 8| Fu-Fn wes I A €7 | can narrate this. There
are wider grounds than the ground that was mentioned by Shri Jalappa. There are many important grounds that
they have taken. | am not expressing a view either way. But that matter is also in court.

SHRI MANI SHANKAR AIYAR : Why are you not expressing a view either way? Surely, as a Minister you should be
defending the MPLADS. You should not be sitting on the fence. We are very apprehensive that since there is a
certain lack of enthusiasm in your voice, in your body language about the scheme, you will not be advising the legal
counsel to fight for this MPLADS.

SHRI VARKALA RADHAKRISHNAN: When the Supreme Court judgment comes, we will be forced to amend the
Constitution for that purpose also. Please do not lead us to such a situation. We will have to bring another Bill to
amend the Constitution. Are you really interested in the scheme? That is the real question. If you are really
interested and if you like the scheme, please tell it openly.

SHRI ARUN SHOURIE: As | have mentioned to you, | will not stand in the way.
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Aletter has been given to me that for blood banks we should allow refrigerators so that blood can be stored. These
are all important suggestions. From time to time the guidelines have been specifically widened.
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SHRI M\VV.S. MURTHI : Let the MPLADS Committee decide on each recommendation. Then the Minister can take
a view on this scheme.

SHRI ARUN SHOURIE: Actually, guidelines are formulated not by the Ministry, but by the Committees of the two
houses. So, we will certainly urge them. Our action is quite prompt on this.

Let me just give you an example. The hon. Speaker was pleased to give his observation on this matterin
Hyderabad a few days ago. Our two Nominated Members have said that the guidelines for them should be
amended because they represent the Anglo Indian community all across the country and if they are confined to one
constituency, the rest of the community will say that they are favouring one part. They represent the entire
community. They wanted that they should be able to utilise the money irrespective of any district or constituency.
The Speaker in his wisdom said that this is the prerogative of the Government to decide. We immediately wrote to
him that as he had left the decision to us that as we have already recommended the case thrice we have already
issued that letter. It has been informed to them. zar T=% & & & 21 St f9-TR FSEA AU & TS B dgsT B AN
H, 7w @1 uw fRd wmga| &€ ((=@um) | will put the suggestions to them .

The last thing is about the enhancement. am= we1 A Fer@w &9 FS, TR TS I T IS o7 B S
SHRI K. FRANCIS GEORGE (IDUKKI): What about the discretionary funds?

SHRI ARUN SHOURIE: On that | must report the considered view of the Government. | say this on behalf of the
Government, not on my personal behalf at all.

After consulting higher echelons on all these matters, | can report that the Government does not see any warrant to
increase the amount....(Interruptions) | am not hesitant in telling that because | am just giving you a truthful answer.
That is one of the reasons. The moment you increase the amount here, it sets off a cycle of increases elsewhere. |
am sure that the Members know that apart from Rs.1600 crores being spent here today on these schemes, the
expenditure of the State Governments on similar schemes is already Rs.1200 crores or more per year.
...(Interruptions) Let me conclude and then you may speak.



On this point, | would say that it sets off a cycle. star spft simot @er % fEr # v tH.Ta.T. &1 59 TaR @t JoT & sfata a7
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incidence has come up on the total fiscal economy of the country, both in the States and the Centre as a
consefuence of 5" Pay Commission. It has broken the back of of the finances most of the State Governments'
finances. So, it is not possible for the Government to agree to this type of escalationa€;...(Interruptions) The
allocation for the MPLAD scheme was increased only in December, 1999 and there is no warrant for the
Government to again increase the amount within six or eight months ...(Interruptions)

About the interest on funds, the Collectors have been informed several times that the interest is to be used exactly
in the same way inacciordance with the instructions of the Members of Parliament. That has been communicated
many times to them and acknowledgements have been received. There is no problem on that. In conclusion, |
would just say three sentences.

SHRI M.V.V.S. MURTHI : Would you convey the feelings of the House to the Prime Minister?

SHRI ARUN SHOURIE: The Prime Minister is well aware of the feelings of the Members and | am speaking only
after consulting him. | consulted him again just before this discussion started.

SHRI SONTOSH MOHAN DEV: What about releasing the amount in two instalments instead of four instalments?

SHRI ARUN SHOURIE: That is a good point. | will certainly do my best in this regard. Many Members have said
that . In fact there is no impediment because the money is never allowed to be less than Rs.50 lakhs. It is a
misconception that because of lack of funds works are held up. That is not the case. We have been repeatedly
telling the District Commissioners and the Collectors not to wait for the money to be available for sanctioning the
works. The works are not held up because of lack of money. But because this is a universal demand, we should
increase the release to Rs.1 crore. | will certainly put it up to the authorities ...(Interruptions) | would conclude by
saying only three sentences.
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SHRI ARUN SHOURIE: The first point is, as far as we are concerned and the Department is concerned, we will do
everything within our powers, as | have shown you to expedite the despatch of money including this Rs.1 crore
instead of Rs.50 lakhs. We will report this suggestion of making each instalment to individual Members of
Parliament. Secondly, if there is any delay, you may please take the trouble of contacting me.

SHRI ARJUN SETHI (BHADRAK): We have contacted you many times. | have the papers to show you. One month
has passed but no sanction has been granted from the Centre. | have the papers to show it. ...(Interruptions)

SHRI ARUN SHOURIE: As far as suggestions for widening the guidelines are concerned, | will convey each one of
these suggestions to the Committees of the two Houses. Actually Shri Ramaiah has himself reacted to
it....(Interruptions) He has also listened to them. | will convey every single suggestion formally to the hon. Speaker
and the hon.Deputy Chairman of the Rajya Sabha.

The third point is that we should all cooperate. Through the hon. Speaker or through the Committee or the House,
we should persuade the State Governments, which are not allowing the works to be undertaken, to expedite those
works.

Finally, as far as increasing the amount is concerned, as | have said earlier, | express my total inability. With this, |
conclude.

SHRI P.C. THOMAS : You can better place the matter before the Cabinet....(Interruptions)



